
 
   

 
 

 
Report of the Comptroller and Auditor General of India 

 
खान मंतर्ालय मȂ राज्य मंतर्ी (Ǜी सतीश चंदर् दूबे): महोदय, मȅ िनयंतर्क और महालेखापरीक्षक 
(कतर्Ëय, शिƪया ंतथा सेवा की शतȄ) अिधिनयम, 1971 की धारा 19क के खंड (2) के अधीन 
"िंहदुÎतान कॉपर िलिमटेड का पिरचालन िनÍपादन" – सघं सरकार (वािणिज्यक) – खान 
मंतर्ालय 2023 की सखं्या- 12 (िनÍपादन लेखापरीक्षा) के सबंधं मȂ भारत के िनयंतर्क और 
महालेखापरीक्षक के Ģितवेदन की एक Ģित (अंगेर्जी तथा िंहदी मȂ) सभा पटल पर रखता हँू । 

[Placed in Library. See No. L. T. 1624/18/24] 

 
 

MESSAGE FROM LOK SABHA 

SECRETARY-GENERAL: Sir, with your kind permission, I rise to report that the Lok 
Sabha at its sitting held on 3rd December, 2024, passed the Banking Laws 
(Amendment) Bill, 2024. 

I lay a copy of the said Bill on the Table. 
 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON COAL, MINES AND STEEL 

Ǜी दीपक Ģकाश (झारखंड): महोदय, मȅ िवभाग-सबंिंधत कोयला, खान और इÎपात सबंधंी 
ससंदीय Îथायी सिमित के िनÇनिलिखत Ģितवेदनȗ की एक-एक Ģित (अगेंर्जी तथा िंहदी मȂ) सभा 
पटल पर रखता हँू:- 
(i) First Report on Demands for Grants (2024-25) pertaining to the Ministry of Coal;  
(ii) Second Report on Demands for Grants (2024-25) pertaining to the Ministry of  

Mines; and 

 (b) 
 

Review by Government on the working of the above Corporation. 
 

(2)  Statement (in English and Hindi) giving reasons for the delay in laying the papers 
mentioned at (1) above. 
                                                                                                [Placed in Library. See No. L. T. 1623/18/24] 
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(iii) Third Report on Demands for Grants (2024-25) pertaining to the Ministry of 
Steel.  

 
 

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON ENERGY 

 
SHRI HARSH MAHAJAN (Himachal Pradesh): Sir, I lay on the Table, a copy (in 
English and Hindi) of the Statement showing Final Action-Taken by the Government 
on observations/recommendations contained in the Fortieth Report (Seventeenth 
Lok Sabha) of the Department-related Parliamentary Standing Committee on Energy 
on Action-Taken by the Government on observations/recommendations contained in 
the Thirty-Fifth Report (Seventeenth Lok Sabha) of the Committee on ‘Demands for 
Grants (2023-24) pertaining to the Ministry of Power’.      
 

 
 

MOTION FOR ELECTION TO THE COUNCIL ESTABLISHED UNDER SECTION 
31(1)  OF THE INSTITUTES OF TECHNOLOGY ACT, 1961 

 
िशक्षा मंतर्ी  (Ǜी धमȄदर् Ģधान): महोदय, मȅ िनÇनिलिखत ĢÎताव उपिÎथत करता हँू :— 
"िक ĢौǏोिगकी सÎंथान अिधिनयम, 1961 (1961 का सखं्याकं 59) की धारा 32 की उप-धारा (1) 
के साथ पिठत धारा 31 की उप-धारा (2) के खंड (ट) के अनुसरण मȂ, यह सभा उस रीित से, जैसा 
सभापित िनदेश दȂ, सभा के सदÎयȗ मȂ से एक सदÎय को उƪ अिधिनयम की धारा 31 की उप-धारा 
(1) के अधीन Îथािपत भारतीय ĢौǏोिगकी सÎंथान की पिरषà का सदÎय होने के िलए िनवार्िचत 
करने की कायर्वाही करे।" 

The question was put and the motion was adopted. 

 
 

MATTERS RAISED WITH PERMISSION  
 
MR. CHAIRMAN:  Hon. Members, I have received five notices under  
Rule 267. …(Interruptions)…  
 
Ǜी जयराम रमेश (कनार्टक): सर, िकसान का मामला है। ...(Ëयवधान)...   
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